.

IN THE CENTRAL ADMINISTRATIVE TRIERIMNAL
JAIPUR BENCH,JAIPUR

Date of Order : ©F 06,2003,

Phanwar Lal Makwana Z/o CGhri Kishan Lal Makwana, aged 52 yszars,
working as Telecom Technical Assistant (TTA), under Manager, Telecom
District Ajmer and Resident »f House MNo, 1-3, Near Ajmer Fublic

3chonl, Ajay Nagar, Ajmer. ‘
cese<Applicant.

versus

1. Uninon of India through Secretary,
Department ~f Telecommunications,
Ministry of Commnications,

New Delhi.

2. Chief General Manager,
Rajasthan Telecom Circle,

Jaipur No.l, Jaipur.

3. General Manager,
Telecom District,

Ajmer.

.+ eeRespondents.

CORAM :

Hon'ble Mr. Justice G.L. Gupta, Vice Chairman

Hon'ble Mr. G.C.Srivastava, Administrative Member

Mr. N.K. Gautam, counsel for the arplicant.

Mr. T.P.Zharma, counsel for the respondents.




.2.

ORDER
[PER MR. JUSTICE G.L. GUPTA]

The applicant is wmrking‘as Telercom Technical Assistant (TTA)
under the Manager, Telecom District Ajmer. He submitted his option when
the TTA cadre structuring was under taken in the yeaf 1994, He was sent
for training of TT2 in Januvary 1997 and he completed the training in
April 1997. He was promoted as TTA vide order dated 26.9.2000 (Annexure

A/4).

2. . The grievance ~f the applicant is that since he had completed
his training in 19297 he ought t4 have keen promoted as TTA along with
the other trainees of thé.bapch nf 1997, He made representation kut, no
actioﬁ was taken, hence, he filed Cioh. Mo. 54972001 kefore this
Tribunal which was disposed of vide order dated 15.1.2007 directing the
respondents to dacide the representation of the applicant  dated
22.4.2001. The respondent o, 2 vide order Annexure A/1, has rejected
the said representation of the applicént. Hence this 0N.A. seeking
promation from 1994-9%5 with the trainezs of the batch of 1995,

Se The'respandents have filed short reply raising preliminary
objection  as to maintainability 6f the C©.A. It is averred that the
applicant has already PBeen aksorted in the Bharat Sanchar Nigam Limited
and as he is no more employe ~f the Telecom derartment, this Tribunal

does not have jurisdiction to entertain this matter.

-4, We have heard the learned counsel for the parties and perused

fhe documents placéd on record.

nder Sestion 14 of the Administrative Tribunals Act, 1995,
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3.

the Trikunal has heen empowered to entertain the service matters
concerning é menber of All India Service or a person aprointed to any
' services of the Union or any civil post under the Union. It is provided
under Zub Section (2) of festion 14 that the Central Government may by
notification arply the provisions of the Azt to local or sther

authorities including the Corporations or Societies.

G. It is admitted po=sition that the Pharat SGanchar Nigam

Limited, is a Company. It has not been notified under Sub Section (2)

D

f Section 14 of the Act. 3ince the applicant is no more the emplaoyee
of the Unirn and is not holding ahy civil post under the Union, this

Q.A. is not entertainable.

7. It may ke that the applicant is raising the controversy of
the date prior to his absorptizn in Bharat Sanchar Nigam Limited on
1.10.2000, bat, that does not confer jurisdiction on this Tribumal to
entertain the matter. On the déte this 0.A. was filed, the applicant
was not in the service of'the mion and was not holding civil post

under the Union of India. Therefore, the matter cannot be entertained

keeping in view the provisions of the Administrative Trikunals Act.

[00]

. Consequently, it is held that this T.A. is not entertainable
by this Tribunal. The same may be returned t»> the applicant faor
presentation to the proper Court after the applicant files certified

copy of the N.A. and the documents.

. No order as to costs.
el . '
(G.U.Sr1va§fgb%5 , (3.L.Gupta)
Member (3) Vice Chairman

Jjrm




